
CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

C AT I J /13 

DATE OF DECtStO .— 

Petitioner 

Advocate for the petitioner 

Versus 

Respondflt 

Advocate for the Respondent s 

CO RAM 

The Hon'ble Mr. 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

, Whether their Lerdahips wish to see the fair copy of the Judgment 

41  Whether it needs to be circulated to other Benches of the Tribunal ? 

I 



-r 

• 
. C. a 

Union of In.ia 
Throu:h: 
Gereral iarager, 
Vester: i'aily, 
Churcha te, 
i3ocray. 

Chif.ngineer((--'.) 
Western Raiiay, 
h:iedaid Rai]way Station, 

2nd Floor, New Uuild ing, 
Ahmedabd. 

Director () 
kailw Qy B rd, Re.il nevan, 

w Delhi. 	 ; ppiieants 

tvocate 

Versus 
-I 

Sardar ind uzir Ahed 
2/75, Jamaipur -agathiya, 
Jamalpur Gayanwak Haveli 
Jamalpur, ihmedahad. 	 : Respondent 

ivcxate 	; i'Ir,K.K.5hah 

Union of India 
Through; Geriral 	iager, 	: 
Western Railway, uhureha, 

Chief n:;jneer O) 	 H Vi esLern R,-a i 1v cy, 
thmeda.d Railway Station, 
21 Floor, ew Bujlding, 	I 

4thrredabcid. 

Director ) 
Reilay Board, Rail dhavan, 
ew Delhi. 	 tpplicarits 

hdvocate; 	 Ir.N.3.Shevde 

Versus 

)\/ 	Punja Jawa, 
Watc - an, ffi.ce of the 
Inspector of works (C) 



:3: 

esteri Rtilway, 
hrneaba. 	 : 	o:ii 

vocate: ir. K.hah 

U rilon of I. ia 
through; Heneral Na:ager, 
Western R. iway, 
Chu.rchgate, Bombay. 

Chief ngirer(C) 
esterri Railway, 
hteaba.. Rni:w a 	tatior, 

2nd Floor, New building, 
hne dahad • 

Director () 
Railway Board, Rail bks.var, 
New Delhi. 	 : Applicants 

Advocate ;Ir. :3.Shevde 

Versus 

Fata Rupa, 
Kbalasi, 
)ffke of the Inspector of Works(C) 
esterLi Railway, Ahrrdaba d. 	: Respondent 

Advocate 	Ar.K.K.Shah 

Jiub.R 

O.3o4/9 
& O. 365/91 

Date: 25.3.98 

;ionzb]e Mr.V.Radhakrjshnar2 	: iiem1e r( 

Hear3 Hr. .S.Shevcie, t Lamed counsel 

for the ippLicants. The response n t s nane ly; 

Hailay ministration has sought a diretion 

to ouash and set aside the ji. nent/order dated 

3.1.91 passe.d'by the residrig fficer, Labour 

Cort do.11, Mmedahad as at Aririexure bk-i. It is 



.; 	4. 

o'w well sett]c *the jufget of the Hobb 

supreme Court in, the case of I<ishria Prasah Cute vs. 

oatroller rintir:Lq ar Statioiari 1996) 1 J-h-69 

an. subsecjient juagi.ielts that this Tribunal has oo 

ur1sctor1 CO OCSS such urciSLS CS S 	ht :'or. 

ir.hevde agrees to this anh requests tIit the 

oapers c'lay be returued 'to the Railwa 	so t1it 

they may pursue the matter before theappropriate 

t'3rUnL. 

In the li:jht of the submission of hr.Shevde, 

J.. stanic.s d Pas 	of. In vsw o the fjrie1 

disposal, interiu order stands vacated. The papers 

cay he returned to ir .3he.vae. 	o costs. 

P.C. 'i<annari) 	 (1 .Ra'.akrishnaa) 
ièmbe r (J) 	 4erb r{..n) 


